CENTBRAL ADMINISTRATIVE TRIBUMAL,ALIAHABAD BEMNCH,

Registration C.A,. No, 1022 of 1992
Vijai Saran e Sree # v ~Applicant,
Versus
1L, The Divisional Railway Manager,

Norther Railway, Allahabad.

2., The General Manager, Northarn Railway,
Baroda House, New Dalhi,

3. The Union of India through its Secretary
Ministry of Railways New Delhi e +.« Respondents,
/ .

g 4 sy ez

Hon'ble Mr, S.N. Prasad, Member (J)

Briefly, stated that facts of the case interalia
are that the applicant was appointed on the post of

Casual Labour/Safaiwala . as class=IV employee on 6,2.1983
at Kosma, Morthern Rsilway, Shikohabad and worked +ill
15,2.1984 on the said post; and working certificate dat:d
24,12,1990 to this effect was issued by Transporatation

Inspector Norther Railway Shikohabad (Annexure- A 1).

2% The main grievance of the applicant appears to be
that certain persons who were appointed subsequent to the
applicant are still working , wherecas, the applicant has

been thrown out employment arbitrarily by the respondents.

3y The leafned counsel for the applicant while |
advertina to the contents of the application and the,ﬁapers
annexed theretq has urged that despite ﬂ%rsistent afforts
and represen%atioszof the applicant dated 2.4.1992 and
22.4.1992 to the D.R.i. Norther Railway, Allanabad, no

fruitful result has come out_and has urged that if the
: /
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above representations of the applicantﬁ( Annexures-A & and
A 7) ,which are dated 9.4.1992 and 22.4.1992 rsspectively

ara decidad by the respondent no.l by reasonsd and speaking @®
order @M-an early date, the grievances of the applicant

may be substantially redressed

4, In support of his all:nation to the affect
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that the applicant has worked for 261 days intermittently

A

durin
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differ=ant periodsyranging between 1983 to 1984, the

cant has file? Annexures-A 1 to A 4, Having considered
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11 the facts and circumstances of the case and all the’

aspacts of the matter, I find it a2xpedient that the

!

ends of justice would be served if the respondent no.l

]
ta2d to ﬂecide_the the above representations of
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the applicant datad 9.4.1992 and 22.4.1992 in accordance
with the extant rules,raqulations and orders of the
Railway Board in this regard by reasoned and speaking

order within a period of 2 months from the date of-

receipt of the copy of this 1ndnment to L edress the
~ov()ﬁ,., ™Ml g nuwaua U o,

grievances of the applncantqjand 1 order accordingly.

It is made clear that in gase the above repr sen tatlons _
( Fl UL 45— é e fi 7)

4.1992 and 22.4,.,1k9 are not
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ted
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of the applicant ds
s
eadily available te the respondent no. l; in that case
the applicantA%&&%furnish a copy thereof to the respondent
no. 1 within a period of 15 days from the date of
receipt of +the copy of this judgment to enable_ the
respondent no. 1 to decide the above reprazsentations

of the applicant within the aforesaig specified period

of 2 months.
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ol The application of the applicant is disposed
of as above at the admission stage without any order

as to costs,

ALIAHABAD
Dt: 4.8,1992

Member (J)

(n.u.)



